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(c) whether promotional channels 
have also been blocked; and

(d) if go, steps taken to correct the 
situation?

THF MINISTER OF FINANCE 
(SHRI H M. PATEL) (a) Yes, Sir. 
Nearly 4,900 employees of various 
categories have been transferred from 
vanous offices o£ the Indian Audit & 
Accounts Department lo the depait- 
mentalised accounts offices m the 
Civil Ministries/Departments as a 
consequence of the* phase implement 
tation of the scheme ol departmenta
lisation of accounts

(b and (c). The transfer of person
nel *ds effected under the provisions 
of the Departmentalisation of Union 
Accounts (Transfer of Personnel) Act, 
197G which jnt^r aha enjoined that 
evety transferred officer or employee 
shall be entitled to be appointed to a 
post carrying a scale of pay not less 
fa\ Durable than that of the post which 
he heal immediately before the date 
of such tnansler and in the same 
capacity (whether substantive or offi
ciating in which he held the post last 
met.tioncd The service rules of Group 
‘B’ stall have already been notified 
and the service rules for Groups ‘C’ 
and D‘ stafT are under fmalisation. It 
is being ensured that the service con
dition;, of the transferred staff are 
not less favourable than those prior 
to departmentalisation of accounts. In 
most cases., promotions of the trans- 
fen eci start in various categories so 
far made compare favourably and are 
generally better than the promotional 
prospects in their parent offices.

Since all the posts at supervisory 
levels could not be filled by trans
ferees from Audit Department, sub
stantial promotions to the grades of 
accounts officers and junior accounts 
officers have been given to the stall 
in the departmentalised accounts offl- 
cas. For example, a large number of

persons who had passed the subordi
nate accounts service examination in 
the Audit Department and were await
ing promotion for several years for 
want of vacancies were promoted as 
junior accounts officers which would 
not have been possible but for separa
tion of accounts from audit. Besides, 
in the service rules for Group ‘C’ 
StafT, if is being provided that a limited 
percentage of posts in the junior ac
counts officers cadre will be filled by 
promotion of persons who have not 
passed the qualifying examination. The 
promotional channels are, therefore, 
not blocked.

(d) Does not arise.

Scheme submitted by Uttar Pradesh 
Government for Financial Assistance

2420. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Uttar Pradesh 
Government have submitted a scheme 
for assistance out of the financial 
assistance given by the World Bank 
for rural areas; and

(b) if so, the outlines thereof and 
the total amount given to Uttar 
Pradesh?

THE MINISTER OF FINANCE 
(SHRI H M.PATEL): (a) and (b).Ona 
request from the Government of India, 
the State Government of Uttar Pradesh 
have sent a number of project pro
posals for being included in the shelf 
of projects to be built up for being 
posed to the World Bank. These pro* 
posals alongwith proposals received 
from others states are being processed 
for taking a view on posing them for 
external assistance. The list of pro
posals so far received from the Gov
ernment of Uttar Pradesh in resoect 
of development of rural areas is given 
in the statement.



Statem ent

Lut o f proposal<t fur assistance from World Baik far Rural Aitas
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Prop >s< d 0 ltl ly

1 isoil &. W itcr Const nation Rs. 59 oo c rori s

2 IritrgiiteJ \ita D  vclopnicnt Programme Rs. 10 41 <i< its

i H ittif iiltuio IJ< \ lupmrnt, H ills Rs 40 00 tiorts

i Hortiruliun Divtlopmtnt PI uns Rs J I 8l (Kl t S

5. T  >ns \ illey Logging 11 riling 'ndRoad 
Buklint' Rs 17 f ) tiou  s

h Plantiti in of Spins Rs jo 00 (■ k s

7 S icial I orrsti v Rs  ̂ ) 0(1 11(111 S

a I inir^ f C u m  k >rI isu in\amtin t Canal Rs 4* 0(1 Cl 1 its

0 D iun ig f Impiov mtnl v  hours Rs -(• 17 <1 i s

10 Riv< 1 Impto\ in nt S j i  mrs Rs 41 ( 0 fri its

11 I-isht <1 Pi 111 11 11 &. D Stiibutinn Rs 1 10 (i rts

12 Sharda Sah t\ lk C unman 1 Vita D tid op  
nn nt Rs 7 J 0(1 ( 1011 s

• < R im  C»ant;i ( < mnrnn 1 \r< » Df vi loprmnt Rs 0( (11 H '

\qrii iltm >1 Int nsifintu n Ks (4 00 ( i d  ■>

>3. D < onm nt il n iltural M itkds Rs 14 (< cioi

Proposal to Simplify the procedure 
for Clearance of Claims

2421 SHRI CH1TTA BASU Will the 
Minister of COMMERCE AND CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state

(a) whether Government are aware 
of the fact that the majority of the 
Indian owners of properties in East 
Pakistan having lost their relevant md 
connecttd documents cannot produce 
colateral evidence to justify their 
claims,

(b) if so what steps Government 
propose to take to simplify the proce
dure,

(c) whether it is a fact that dispo
sal of claims requires quite a long 
time,

(d) ii so what steps Government 
propose to take to expedite the clea
rance of the claims, and

(e) whether the last date for regis
tering claims has since expired if ‘■>0, 
whether there will be further exten
sion ot time’

1HE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG) (a) Verifi
cation of claims without the relev mt 
documentary cwdence could lead to 
abuse and it is not possible to decide 
such cases without sufficient evidence 
being adduced by the claimants 
From the scruitiny of claims made Ly 
the Custodian of Enemy Property t 
appears that most of the claimants




